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L CENTRAL ADMINISTRATIVE TRIBUWAL
BANGALDORE BENCH
B R A
Commercial Complex(BDA),
Indiranagar,
Bangalore - 560 038
pated : 7 2 DFC 1086
Application No. ____ 1243 _/86( T)
W.P. No . 23?;9 / 80
“Applicant
T.Ve. Seshadri
To
1. Shri V.H. Ron, Advoc-te,
No-24, I Main Road,
Giangenagalli, Bangalors - 24.
2, Secretary, Ministry of Defence,
New Delhi.
3 The Controller of Defence Accounts,
Southern Command, Pune-1.
4, Sh MS Padmarajaiah,
Senior Central Govt. Standing Counsel,
High Court Buildings,
Bangalore=-1.
Sublects SENDING COPIES OF ORDER PASSED BY THE BENCH IN
APPLICATION NO. 1243 /86(T)
Please find enclosed herewith the copy of the Orde r/ kb@sdmxRasR
passed by this Tribunal in the above said Applicatidn on 20=10-86, .
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20/10/86
ORDER

In this transferred application
received from the High Court of
Karnataka under Section 29'0f the
Administretive Tribunzls Act of
1985, the applicant has sought for &
direction to grant him 3 advance
nts and

increme veayment of the

arrears. Shri L.S,Padmarsjaiah,

learned Senior 3tandig Counsel
Sgppearing for the res?ondéqﬁs submite
that the relief sought by the
gpplicant hes been granted by the
authorities themselves, the correct~
ness of which is not disputed by
Shri V.H.,Ron, counsel for the

applicant., In this view, this

applicetion is lisble to be

dismissed. ‘e, therefore dismiss
this ap llcatwnn.ﬂ G CehyT 7
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